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MR, Sf’EAKKR: It has happened in 
Rajya Sabha; it cannot comc here.

SHRI JVOl JRMOY BOSU : I have given 
written notice.

MR. SPEAKER: You arc basing it on 
Hhat happened in Rajya Sahha.

SHRI JYOTIRMOY BOSU: I have not 
mentioned anything about Rajya Sablia. 
\  file which was sent to Mr. L. N. Mishra 
involing . . .

MR. SPEAKER: Please sit down; I do 
not allow it. It has happened in Rajya 
Sabha and you arc raising it.

SHRI SHYAMNANDAN MISHRA (Btgu- 
sarai); On a point of order, Apart from 
the subject-niafler that is sought lo be 
raised, my point of older is this. II we gci 
any information from the forum of the 
Rajya Sabha. shall we not take notice of 
It? Is that til ' rule? There nuglit be \ery 
serious information that might have been 
fonvcycd to Rajya Sabha and that cart 
form the subject-matter of discussion heie. 
We get information from the newspapets. 
That does not mean that we should not get 
any information ftont the forum of tlie 
Rajya Sabha.

MR, SPEAKER: riiere is tiothing to de
bar you.

SHRI JYOIIRMOY BOSU: I have
given fullest details. I have with me a copy 
of that letter.

MR, SPEAKER; In this House, the prac- 
ticc is, that if that happens and if it coraes 
in the motion, to send that to the Minis
ter.

SHRI JYOTIRMOY BOSU; I am very 
glad that you have given me the chance.

MR, SPEAKER: So far as Shri Mislna is 
concerned, I do not thin^ that any matter 
wliich is under distussion in the Rajya 
Sabha cannot be referred in this House. 
There is no bar against that. You will 
kimlly sit down now since I have given my 
ruling. Now, Shri Mohan Kumaramanga. 
lam.

I.n.36 hrs.
COAL MINES (NATIONAMSATION) 

BIL1.»

THE MINISTER OF STEEL AND 
MINKS rSHRI S. MOHAN KUMARA 
MANGALAM): Sir, 1 lieg to move for leave 
to introduce a Bill to provide for the ac- 
fjiTsItion and transfer of the right, title and 
Jnterest of the <»wncrs in respect of the coal 
mines sperifirti in the Schedule with a view 
fo rc-organising and reconstructing suth

coal mines so as to ensure the rational, co- 
tudinated and scientific development and 
utilisaticm of coal resources consistent with 
the growing requirements of the country, 
hi order that the ownetship and control of 
»iuth rc.sources are vested ni the State and 
lu'reby so distributed as best to subserve 
the (ommon gxxxl, and for matters con
nected therewith or incidental thereto.

MR. SPEAKER: The question is:
“ rha t leave be granted to introducx! a 

Bill to provide for the acquisition anti 
transfer of the right, title and interest of 
the ow'ners in rc*spect of the coal mines 
vpecifiefl in the Schedule with a view to 
re-(>rgH!iising and retonstructing such coal 
mines so as to ensure the rational co
ord inated and .scientific development and 
utilisation of coal resources consistent 
with the growing requrcments of the 
aiuntrv, in order that the ownership and 
ffintrol of such rew>urces are vested in 
the State and therebv so distributed as 
best to subserve the common good, and 
for mattei's connected therewith or inri- 
dental thereto.'’

The ffiotiori was adopted.
SHRI S. MOHAN KUMARAMANGA 

I.AM: Sir, I introducef the Bill.

»T?pro tnro W rzt,

e r rn  i

I.1.;j« hrs.

MA I TER UNDER RULE 377
R ah.wav Guards' Decision to Wokk to 

Rule

MR. SPEAKER: Mow, Shri Dinen Bhal 
tacharyya.

SHRI DINEN BHATTACHARVYA 
(Serampore): Mr. Speaker, Sir, with your 
permission, under Rule S77, I want to 
mention here that in the Hindustan Times 
Delhi, it has appeared tlwt from to-day, 
the Guards of all Railways all ov'er the 
countrv have decided to work to rule. So. 
may I know from the hon. Minister--their 
demand is for the revision of their pay 
M-aleji- the reaction on this decision of the 
guanls"? The rcCTunmendation of the Pay 
Q»mmi!Mion Is there for whi<h wc are %o 
anxious lo find time f<ir discussion, This
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